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MADHYA PRADESH ORDINANCE
NO. 6 OF 2019

THE MADHYA PRADESH LOCAL AUTHORITIES (ELECTROAL OFFENCES)
AMENDMENT ORDINANCE, 2019

[First published in the “Madhya Pradesh Gazette (Extra-ordinary)”, dated the 4th October, 2019]
Promulgated by the Governor in the seventieth year of the Republic of India.

An Ordinance further to amend the Madhya Pradesh Local Authorltles (Electroal Offences)
Act, 1964.

WHEREAS, the State Legislature is not in session and the Governor of Madhya Pradesh is
satisfied that circumstances exist which render it necessary for him to take immediate action;

Now, THEREFORE, in exercise of the powers conferred by clause (1) of article 213 of the
Constitution of India, the Governor of Madhya Pradesh is pleased to promulgated the following
Ordinance:—

Short title. 1. This Ordinance may be called the Madhya Pradesh Local Authorities (Electoral
Offences) Amendment Ordinance, 2019.

Madhya Pradesh 2. During the period of operation of this Ordinance, the Madhya Pradesh Local Authorities
Act No. 13 of (Electoral Offences) Act, 1964 (No. 13 of 1964) (hereinafter referred to as the principal Act)

1964 to be
temporarily shall have effect subject to the amendment specified in section 3.

amended.
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3. After section 2 of the principal Act, the following section shall be inserted, namely:—

“2A.  Notwithstanding anything contained in any other law for the time being in force,
a candidate himself or through his proposer, with an intent to be elected in an
election, gives false information in nomination paper, which he knows or has rea-
son to believe to be false, shall be punishable with imprisonment for a term which
may extend to six months, or with fine which may extend to twenty five thou-
sand rupees or with both.”.

Insertion of
Section 2A.

Penalty for
giving false
information in
nomination

paper.

BHOPAL : LAL JI TANDON
Dated the 3rd October, 2019 Governor,
' Madhya Pradesh.
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